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None appears for the applicant. Respondents
are represented through counsel. Time till 18.6.90
granted ta file reply, if any, as prayed for.
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Both sides represented through counsel,
Time till 19.7.90 granted to file reply, as
prayed- for.

18.6.90.
TWZ
Both sides are represented through
counsel. Time till 22.8.90 granted tec file regly,

as prayed for, a@s & last chance.
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19.7.90.
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Both sides are represehtéd through counsel.

Time till 9.10.90 granted to file reply, as prayed
for, as a last chance. No further adjournment

will be granted for ths purpose.
o

22.8.90.
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Both sides are represented through
counsel. Time till B8.11.90 granted to file reply,
if any, as a last chance, as prayed for. Ng

- further adgournment will be granted under any

circumstances.
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9.10.90.

T
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Both sides are represented through
counsel. Reply hss already been filed. It is
submitted that the cass may be posted for hearing
before the court and the rejoinder, if any, will ve
filed in the msantime. Hence, the case is posted
for hearing before the court on 12.12.90 and in the.
meantime to file rejoinder, if any, as prayed for.
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Mr.Sivan Pillai -~ for appiicant

- Mr.TA Rajan - for the respondents

At the request of ths learned counsel for the

parties, list for final hearing on 19.4.1991.

. Qﬂ_f///)%ﬁil

26.3.1991



uk \g zzueﬁl
f\\CﬁN’> |

()/{b/ .*7, /)ﬂ/)

. fmm

2&&»%9%
t4rP Siven Pt!latuwr ﬁ@pﬂtzﬁm

Mr. %&:.Cwﬂamf@t wagmﬂmm. SR
 Orat argum ents bnwazadﬁﬁ. Th@ taama& a@pmsﬁi for mﬁ

Omranre g

mmﬁaam wﬂshm to give vmﬁs en argméma Mm 8 ec;sy to ﬁm ie@rm
mmm for %;ma an ”G::y 284,198, He may. d@ sm Wm ieamma

DS C{)N} o

i

- counsel i‘w m re.,mnéanw mzzy ?ﬁ& wi*@eﬁ aﬁ*gamem e’m m:a m&a by : -

LR - v
A T I T

b e e

_ (thg ;n

Tt T AN ' N O i R
PR SR HNE R R I R \?f«&’éﬂ’,%iﬂ




Y {90

M

Jele §000
02eu0wsn CLRERY o (0 oonliot
{2a" 2 50z2800 e {50 peoooniinls

Co2ed o densnod coznasd for O £iodien 69
(D T2e0e VT €0 €100 02 00 D32 0238 AT
89 0 (D w2 230230 €20 O35 ©ano 5o 843037 §00 oot
TSTIhT0 €9 9%aCe $000

yid |
0‘4’:0[} q./ - | (’3533/

SPM & AVH

Mr.Sivan Pillai -~ for applnt.
Mr.MC Cherian - for res,

At the request, list for furtHadr direction

on 21.6.1931.
(\V‘ il

20.6.1991

SPM & AUH

Mr.Sivan Pillai - for applnt.
Mr.MC Cherian - for res,

Adjourned to 17.7.91 Pq@ further hearing,

21.6.91

SPMOAVH

17.7.91 Ior.Sivan Pillol-for aopplicant,
NreNC C_herlan with Mir,Varrier Sr.counsel

The karncd counsel for the rospondents hos fliled AP,
praying that 0.A.484/C0 ,503/C0,010/C0 and 910/60 should olso Do heord
along with this cose. Ik has also been proyed thot the CiA. filed Ins
0.A,484/00 should be odopted os cupplementary C.A. §n this cocse also,
In the interast of justico wo allow the [LLP. and proyer mado thereln
and direct asfollows:

(a) CA filed tn 0.A.48¢/20 be cdopted in this cnce also.

(b) the lcornod counsel for the copplicons who hos recclved
a copy of the C.A. I3 dirccted to file rejoinder if eny within two vecks
with o copy to the lcerncd counsel for the respondents.,

(c) List this coss for flnal hecring olong with the oforesatd
four coses on 301801 cs port beards No further edjourament will

given, =)

17,7.01



1.9.91 Mr.Sivan Pillal, Mr,TRG Warrier,Mr.Cherlan & Mrs.Dandapani

’ Heard in part. List for further arguments on 12.9.91. |

ma/l.s.g
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12.9.91 Mr.Sivan Pillai, Mr.TRG Warrler,Mr.MC Cherian & Mrs.Dandapant

Heard in part. List for further arguments on 13,9.1991,

S e X A
13.9.1991 Mr.Sivan Pillai for applicant —]

- Mr.,TRG Warrier with Mrs.Dandapani and Mr.Cherian,

Afguments concluded, The lesrned counsel for the responden

wishes to file a written argument within two weeks with a copy to the
learned counsel for the applicant who would file reply arguments, if anT.
within week thereafter. It Is made clear that in case no written arguments

are filed within two weeks, the same will not be accepted later on a;d_

{hat the case will be decided on the basis of available documents,

Judgment Reserved.
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